FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
D.D. INDUSTRIES LTD

(HAVING DIVISION KNOWN AS D.D. MOTORS)
RELEVANT PARTICULARS

1. | Name of corporate debtor D.D. Industries Ltd (Having Division known as D.D.
Motors)
2. | Date of incorporation of corporate debtor | 30" March 1974
3. | Authority under which corporate debtor is | Registrar of Companies, New Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74899DL1974PLC007169
Identification No of corporate debtor
5. Address of the registered office and | B-84, Mayapuri Industrial Area Phase-1, New Delhi-110064
principal office (if any) of corporate
debtor
6. | Insolvency commencement date in | 12" April 2023
respect of corporate debtor
7. | Estimated date of closure of insolvency | 9™ Oct 2023 (180" day from the date of commencement
resolution process of resolution process)
8. | Name and registration number of the | Manoj Kumar Anand
insolvency professional acting as interim | (Registration No IBBI/IPA-001/IP-P00084/2017-
resolution professional 2018/10180)
9. | Address and e-mail of the interim | Registered address: - 2, Community Centre, 3 Floor,
resolution professional, as registered with | (Near PVR/McDonald), Naraina, New Delhi-110028
the Board Email Address — anandmanoja@gmail.com
10. | Address and e-mail to be used for | 2, Community Centre, 3" Floor, (Near PVR/McDonald),
correspondence  with  the interim | Naraina, New Delhi-110028
resolution professional Email: - ddindustriescirp@gmail.com
11. | Last date for submission of claims 28™ April 2023
12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, | Name the class (es): Not Applicable
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14, (@) Relevant Forms and a). Web link: https://ibbi.gov.in/downloadform.html
(b) Details of authorized b). Not Applicable

representatives are available at:

Notice is hereby given that the National Company Law Tribunal New Delhi, Bench-VI, New Delhi has

ordered the commencement of a corporate insolvency resolution process of M/s. D.D. Industries Ltd (Having

Division known as D.D. Motors) as per order against Company Petition No. IB-663/PB/2022 as on

Wednesday, 12 April, 2023.

1. The creditors of M/s. D.D. Industries Ltd (Having Division known as D.D. Motors) are hereby called upon to
submit their claims with proof on or before Friday, 28" April, 2023 to the interim resolution professional at
the address mentioned against entry No. 10.

2. The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means in the relevant forms to be
downloaded from web link mentioned in col 14.

3. Submission of false or misleading proofs of claim shall attract penalties.

. Manoj Kumar Anand

. th

Elate..llj Agrl:,h_2023 Name and Signature of Interim Resolution Professional
ace. New Delh Registration No IBBI/IPA-001/IP- P00084/2017-2018/10180


https://ibbi.gov.in/downloadform.html
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JOTIGE FOR A U FII INPRES JE ASE 10 OF said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (the said Rules). In exercise of poweré conferred I.“tﬂ'ﬂhi HES"“"I:ES Illlliil P“' I'td' o AN B A bl
GLOBAL INFONET DISTRIBUTION PRIVATE LIMITED under Section 13(12) of the said Act read w)i/th Rule 3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL . & CIN: E7414':I|;| HED_;'I PTCBD-?EE?C " R - Email: cb1890%@canarabank.com
HFL) (Formerly known as India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act egd. Lath Floar, Intmity Tower B, har ity
IN LIQUIDATION £ calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued to them. In connection with F‘ﬁ:s& Il Sector 25-A GLIFEEDH — 123002 H};r;.'an E}I POSSESSION NOTICE [SECHUH 13{4}1 I:FDI‘ Immovable mepﬂ"ﬂ
CIN: US1101DL2007VPTC1T7T1871 above, notice is hereby given, once again, to the Borrower(s) to pay within 60 days from the publication of this notice, the amounts Tel: +‘91 124 490 E-iHCID Fax: 401 124 45'5“:' SEaE : Wharaas, ihe nidersignad baing the suthorizad oficer of the Canara Bank, Govindpuran Branch
Assignment under Insolvency and Bankruptcy Code, 2016 indicated herein below, ogether with further interest from the date(s) of Demand Notice il the date of payment. The detail of the : : under the Secunlisation and Reconstruchon of Financial Assets and Enfaroement of Securily Inere
S idalzm i : Borrower(s), amount due as on date of Demand Notice and security offered towards repayment of loan amount are as under: NOTICE Act, 2002 {ActNo. 54 of 2002) thereinafter reflemed to as “the Act) and in exéruise of powers confemed
The Liquidator is inviting offers from prospective investors for Assignment or —Name-of-the——Demand-Notice Bate———Deseription-of secured-asset{immovableproperty)—— - ) . . i iy P Linder Sackin 13; -:d'rqread with rule 3 of the Secusity Inter-;stlJ,Enfur-:ern;-lt] Rules 2007 issued a
Transfer of Not Readily Realisable Assets ("NRRA Asseis") of Global Infonet s & Amount o _ roperty-Being-+ Built-Up-Fi (UWE, M's Lutech Resources India Privala Limitad, holding| |y notice dated 18,041,202 Cafing upon the Bormowes of the praparty 1. Shri Subhash Chand
Distribution Private Limted — In Liguidation (“Corporate Debtor’) under Floor (Front Side-Lhs) Without Roof Rights, Built On Plot No. 100a Registration Cericate No. B-OTIAHARICOMI000+/59147/2015 Mittal Sio Shri Budh Prakash Mittal, 2. Shei Rahul Mittal S/o Shri Subhash Chand Mittal, 3. Shei
egulation J7A of the Insolvency and Bankrupicy Board of India (Liguidation Mr. Prashant | Twenty Four Lakh Thirty| Ft., Out Of Khasra No.328, Situated In The Revenue Estate O i i 2 .
P ] 5 i Verma (Prospect| Two Thousand Nine | Village Nawada, Delhi State, Colony Known As Bhagwati Garden closed our business with effect from 31/03/2021. nolice being Rs, 435,40,999.27 (Rupees Forty Five Lakh Forty Thousand Nine Hundred Ninety
rocess) Regulations, 2016. The Assets of the Corporate Debtor will be assigned p 9 , , Colony g 4 i i gal . 1 ;
3 2.In the event there is any claim against me/us, same may be | Nine & Twenty Seven Palsa Only) as.on 10,01, 2023 and interestand other charges fram 01.01 2003
2 i No IL10302540) | Hundred Seventy Only) | Extn., Uttam Nagar, New Delhi-110059 i 2 ¥ ; ; :
or transferred on an “AS 1S WHERE IS, AS IS WHAT IS, WHATEVER THERE IS L PR . ) o o refermed within 30 days of publicabon of this notice, copies of the | Within &0 days fram daba of recaipt of the seid notice.
H F, = WIT. VIRAOIT TNUTTIar LI A1 &Vad Al UTdl ICLT dllu diCCT UT IS PTUPCTLY UCHTTY . DUIIUUP T 1ToL TTTOUT . ' r 1 v i . 1 ' H i Ll
AND WITHOUT RECOURSE BASIS" after consultation with the Stakeholders Jha Mrs.Rimjhim | Rs.26,35,619/- (Rupees| , RHS without Roof Terrace Igighﬁs, Area Ad Meaering 50 Sq complainls may akso be sent 1o Prolector General of Emigrants ;I:m I:-:rruv:uerhmhg fallijdl Inrapa]rIl'-alaun;m;.mr:.nul;ﬁa|5harzhagv;rﬁhebumﬁr.sl;lrislll,r.uwnarﬂ
Consultation Commitiee. Kumari Twenty Six Lakh Thirty | Yards , Built Up Property Bearing No.20, out of Khasra No. 306 , Ministry of External Affairs  Akbar Bhawan Sabva Ma W propadty and Ina puiihc In general thal e undaisgrsd nat taosn possesson of ina PPy
The A ts includ (Prospect No Five Thousand SCi)X ) Sanjay Enclave in Block B 1 , situated in the Revenue Estate off Ehan:ﬂ L HE!:A' Bk 11[":.'21 ] - by rg. dﬁ'"iﬁ-ﬂ nerdeln I:rnlelu:-;.-n':anggﬂfgl;& mwefﬁéu:qferreﬂ unﬂnHthﬁrgﬁrﬁd?ﬁgeﬁléﬁ Efﬁ_ﬂmﬁ :;.;
2 ASSELs INCiude 1L10335609) | Hundred Nineteen Only)| Village Binda Pur , Uttam Nagar, New Delhi 110059. ¥ Hi= - Sdi- OF INE AL Nedd Wan rule arine MEY [Enroement| Rides, Qs ¥ prita
' i i K Hf-the-said-Borrowers-fail-to-make-payment to-FL HFL-as-aforesaid; HiFL HFL- may-proceed-against-the-above-secured-assets : . - theyear 2023. _ el :
Assignment of Sundry Deblors/Trade Receivables of Rs. 2187,09, 112/ under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers. For, ot e B Harik Tokkar tPirgcior The borrowar/suretylowner of property in parlicular and in pubfic genaral aa haraby cautioned nol lo
Lastdate to Apply : 06052023 further details please contact to Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar | desal with the security andior property and any dealings wilh the securily praperty wil be subject to the
Date of E-Auction  09.05.2023 Showroom,Moti Nagar, New Delhi / or Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana. VIFOUR TAN [charge of the Canara Bank, Govindpuram Branch for an amount of Rs, 454099927 (Rupees
B piaitcs Place: Dethi, Date: 14-04-20 di-Authorised-Officer, ome-FinanceLtd e . e ' | Forty Flve Lakh Forty Thousand Nine Hundred Ninety Nine & Twenty Seven Palsa Only) 25 0n
Time - 11:00AM to 05:00 PM (with unlimited extensions of § Minutes each) copy, it not possible to verify its conters. The Indian 02,11 2022and ntaretand chercharges rom 01 01.2023.
Sl ot i o FORM A Comtens, norfor eny lose or damade noureS a5 | paiieiehembossouasen
Note: Nothing contained herein shall constitute a binding offer or a commitment to PUBLIC ANNOUNCEMENT individuals advertising in its newspapers or Publications.
assign/transfer the Trade Receivables of Corparate Debtar. | Under Requlation & of the Insolvency and Bankruptcy Board of India We therefore recommend that readers make| |nornang of residential Flat, Ground Floor without roof right Plot No. B-281, Block-B
% S . " ; necessary inquiries before sending any monies or i : ¥ i
Interested parties are requested to visit the office of the undersigned liquidator (Insolvency Resolution Process for Corporate Persons) Regulations, 2016] enhterir_]g mo aL.JrInI/ agreedmen_ts V\;ith a_.di//ertisérs or :S':.-amh.ljyar;‘t_; Puram Ghaélat-ag, bearing ar?,lie 7,80 sq.mir. Bounded: Morth: Flat Mo,
with prior intimation with their Financial offer in writing at the addrass given below FOR THE ATTENTION OF THE CREDITORS OF othenwiss acting on an advertisement in any manner| | 306, South: Road 9 Mirs,, East: Plot Mo, 260, West: Plot No. 262
: - [ y i
from 15.04 2023 to 29.04.2023 (between Monday to Saturday and within working D.D. INDUSTRIES LTD. | Date; 13.04.2023 Place: Ghazlabad Authorized Officer, Canara Bank
hl'_'IIJ!'IE- bIT {11-'.1‘?:..:'-"!1 lll] 05:00 PM':I Far ally clarfication FllE'-EEE-' wrte o [HA'H'IHG DIVISION KNOWN AS D.D. MGTDHE} u Enu c “ I L- -t d FORM INC-26
irp.globalinfoneti@gmail com Sd/. RELEVANT PARTICULARS mﬂ apiial Limite [Pursuant to Rule 30 of the Companies
i i i I ion) Rules, 2014
Yogendet Pal Singhal T[Name of Corporate Deblor | D..D. INDUSTRIES LTD. B ] | sivotcsmact b patashed s he respaper
Liguidator of Global Infonet Distribution Pyt Ltd in Liguidation [HAVING DIVISION KNOWN AS D.0. MOTORS) SALE NOTICE FOR SALE OF IMMOVAELE PROPERTIES for change of registered office of the company
IBEI Regn No: |BEVIPA-D01/IP-PO049212017-18/10880 2, |t of incorparation of Corporate Deblor | 30th March 1974 E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABELE ASSET(S) [*SECURED ASSET(S)"] UNDER from one state to another
Date: 13042023 Email: ip.globalinfoneti@gmail.com | Mobile: 8810784484 3. [Autharty under which Corporate Dettor is | Registrar of Companies, New Delhi THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY REEIE(I;SARLEgrgE%EgLRﬁ%ggxggmlggngON
incarporated | registered INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8 AND % OF THE SECURITY INTEREST [ENFORCEMENT) 7 .
- In the matter of the Companies Act, 2013, Section
4, |Corparate kentity No. ! Limited Liabillty | U74809DL1974PLCOOT 169 RULES, 2002. 13(4) of Companies Act. 2013 and Rule 30(5)(a
SALE NOTICE __|Mentification No. of Corporate Debbor | Natica is hesaby given ta the public in general and in parlicular to tha Borrower(s) and Guarantorfs) that the below oft(hl c(,m,,a,':ies' (Incorporation) Ru|ues, 20(12(
i : : 5. [Address of the registerad office and B-84, Mayapuri Industrial Area Phase-, described Securad Assed(s) morlgaged / charged to U GRO Cagital Limited (“"Secured Creditor"), the possession of AND
[FDI" Sale of Assets thrﬂugh e-auction mode in accordance |principal office (it any) of Carporata Dablar | New Delhi-110064 ) which has been taken by the authorsed officer of Secured Creditor, wil be sold on “As is what Is " and “As is wherejs™ | | In The Matter Of N D A SHARE BROKERS
with the Dfﬂ\fiﬁiﬂn of the |I‘I$ﬂ|"u'EﬂEY and Eﬂﬂkrumﬂ'ﬁ" CﬂdE' . Insd'.rE‘IEI:.' tcommencement dale n 12th April 2023 and “Whatever there is" on the date and time mentionad herein bealow, for recovery of the dues mantionad herein below ::IIM.ITED"(C:{N: 9211203;.19935?22548712
2016 d rul & lati de th |  [resect of Corparale Deblor : and further interest and other expenses thereon Bl the dale of realization of amount, due to Secured Creditor from the K:;,ll(g?i SNevfgg‘efI:? SOU't?‘e I?elhi- Delhi/-
and rules & regulations made thereun EI') 7. |Esfimated date of chosure of insobvency | 9th Oct 2023 (180t ,;gai,- from the date of Bomower|s) and Guarantor(s) mentioned herein below, The Reserve Price, EamestMoney Deposit EMD) andlastdate | | 110029, ... (Applicant
In the matter of: resolulion process commencement of resolution process| of EMD deposit s also mentioned herem below. Notice is hereby given to the General Public tha
g [ e oak . Manoi Kumar Anand the aforesaid Company proposes to make ar
AMITECH TEKT'LEE LIMITED - IN LIQUIDATION ii;lﬁ-f;%iﬁﬁ::lgﬁizy;rm EEZTII'T;.:=EEILT?1ZED‘I:EIPEDE€4.'EH1?-201&-‘“3‘-35' m%;['mds” DemD:t:llii;E:icE Details of Auction application to the Central Government unde
[THE CORPORATE DEBTOR HAVING ITS REGISTERED OFFICE AT ARAZI NO. 153, | Resalution Professional | i B . T Global Agenioes Dats of Notice: | i ?::}(Iﬁln 1c3:)(r?f)ir&fa’:ihoen Co(}maplizlrzsti:rft’ofz%z
AMITECH INDUSTRIES COMPLEX, VILLAGE KHANCHANDRAPUR, TEHSIL AKBARPUR, 9. | Address & email of e interim resoluion | Registered Address : 2, Commundy Cenlre, 2 Mre. Banahists Basa ‘?—D?—EEEE. _R_ES_E‘ i o -ECclrnrrer-r:i.:;l. $:h-c : ﬁ;'._as;iﬁ:iﬁﬂf_ Memoéndum of Rssociation of the Company i
POST RANIA, KANPUR DEHAT, UTTAR PRADESH-209304UNDER GOING LIQUIDATION professional, ag registerad with the board ﬁrd Fﬁ[?ﬁ;ﬂr Qfﬁ-ﬂ-‘b:ljnnaldj. haraina, 3. Kaplish Polymer Indusiries ! _E-I'-I.L is'ah_ll:._ﬁe_c%i-:a'r.;n_él Flat. P R.*. 3 ];a l’“|'_'||1| terms of the Special Resolution passed at the
FPROCESS VIDE ORDER DATED 16-03-2022 PASSED BY THE HON'BLE NATIONAL s Private Limited.. Borrowers - el e ] e Extra Ordinary General Meeting held on 26th
COMPANY LAW TRIBUNAL, ALLAHABAD BENCHAT ALLAHABAD IN ACCORDANCE S 0N TR A T 130 O 4. Mrs. Sanehlata Bassi | Qutstanling Amount) EMD (Commercial Shop) 7 el 1 ohange fts Reogsterad offce fom the “NG
: piftva. 101 [ Acldress and a-mall Lo be used for 2, Carmunity Centra, Jed Floor, (Near 5. Ms. Vidhi Bassi _Legal Rs 85.71,1565 Last date of EMD Depasit 259-04-2023 :‘} ;eﬁ:‘i‘f’:eto't;‘e ﬁg'ts:féif ﬁa'c:n;?,m the
WITH THE PROVISIONS OF THE INSOLVENCY AND BANKRUPCTY CODE, 2016] corspondace o e BVRIMcDonald) Naraina, New Delfi-110028 Lat won 19Ty [ dEy et ofDeliPlohe ‘Staboof Hapona”. |
. asclution Professicna E-mail: ddinduslriescirp@@gmail. com Loan Account Number: = i by the proposed change of the Registered Office
; : oz ; — —— - Incramantal YalLe Rs 1. 00.000- 21 portal (www.mca.gov.in) by filing investo
Date of e-auction: 12" May, 2023 12, G%ﬁm&bﬁ.ﬂm.?ﬁm-ﬂm;ﬂ Mame the class (es); Mot Applicable Y —T . ! J complaint form or cause to be delivered or senc
Timina: 12:00 PM to 03:00 PM (with unlimited extension of 5 minutes each I i:l'll | o gachon .:ESCEHEH' oy EEI'l'\FI'tII:Iﬂ of Secured Asse !i.f: by reglstered_posji of hl_s/her objections Sl_lppOI’
g ( ! the Interim Rasaiion Prafessionsl Residential Flat: FlatNo. 203, First Floor, Block No. 5, Sector Omicron- 18, Greater Noida - 201306 ted by an affidavit stating the nature of his/ el
Contact Person : Mr. Shravan Kumar Vishnoi @ +91-9839443555 13| Names. of insofvency proessionals idenfied | Mot Applicable Commarclal Shop: 120, First Floor, LSC Pocket D and E Market, Sarita Vinar, Dalki- 110076 Regional Di,eﬁtor Northerr? pRegion at the
o act as authonsad represantaitive of credions - - address B-2 Wing, 02nd Floor, Paryavaran
Motice is hereby given to the public in general that the subject matter detailed as ina cass (hres names for each class) Details of Borrower|s) | Details of Details of Auction Bhawan, CGO Complex, New Delhi- 110003
below, forming part of the Liquidation Estate in the matter of M/s Amitech Textiles | |14/ (a) Relevant forms and &) Wieh link: hifps:fibbi gov.in'downloadéorm, html Siawtions) Eemand Nolice within fourteen days from the date of publicatior
it R b 1 PP ; - (b} Details of aufhorized representaives | b) Not Applicable 1. Praveen Infolech Date of Notice: | Peserve Price Rs. 55,00,000/- or tis notice with a copy to the Appican
Limited - In Liguidation, which is prepared by the Liquidator, appointed vide order 3 . f F i ¥R Company at its Registered Office at the address
: _ are available at 2. Mr. Moht Gupta 14-02-2022 EMD R 5,50,000/- mentioned above.
dated 16-03-2022, passed by the Hon'ble NCLT, Allahabad Bench at Allahabad and Motice 15 hereby gwen thal the Naticnal Company Law Triounal New Delhi, Bench-¥1, New Deits has 1. Mrs. Punita Gupta Las dats o EMD O - TR For and on behalf of the Board of Directors
will be sold on "AS IS IT IS" "AS IS WHERE 15" “AS IS WHAT IS" and “WITHOUT orerad the commencement of a corporabe insolvency resoluticn process of Mis. D.D, Industries Lid Loan Account Number: T e T‘ ?p. ':'I Epost ITH-IIIEn-JEIE'H N D A SHARE BROKERS legds/[
: = ; ; ; i A o an i B IPR/AD H CCO000 D05 utstanding Amaunt: Dale of Auclion M-05-
RECOURSE BASIS" through e-auction in accordance with the provisions of the i?ﬁgi;gm?;ﬁm;szggﬂﬂm]as perarder against Company Palition Mo, 1B-563/PB/2022 as CFOELSECODEND)S148 Re. 256873061, e ey Date : 14.04.2023 KASHISH (Director
Insolvency and Bankruptcy Code, 2016 and related rules & regulations made 0 kil , " a5 on 14-02-2022 : e i Place : Delhi DIN: 09064354
1. Tha craditors of Mis. D.D. Industries Ltd (Having Division known as D.D. Mators) ara hereby called : Incrementa! Vale Rs. 1,00, 00/-
thereunder. upon b submit their claims with proof on or before Friday, 28th April, 2023 o the interim resaluticn Description of Secured Assetjs):
rofiescional al the address menlionad aganstantry Mo 10. :
Reserve Earnest 2. il‘emamaitr:-!dh:lre shal 5Lh|':’i|.|h€!ir-t|i-lil'!'rs. '.'ullil'- prosal by elechronic means ondy. All other creditors Al that part and parcel of the Immovabie Progerty being Plot Number 17, Khasra Number 532, Vikage Fafrana, HAR OS T NU
BI Subject Matter of Sale Price Money may submit the claims wilh proaf in persan, by past o by electronic means in the refevant forms ta be | | | Fargana Jalalabad, Tehsd Modinagar, Ghaziabad, Uttar Fradash - 201 204 (More parbaulary described in biile .
“" HE} un HE.} & Submission of false or misleading proofs of claim shall attrac penaliies. Sdi- For detadad terms and conditions of the sale, please refer to the link provided in U GRO Capital LimitedSecured 15n§901n532/)5 tgc15698§4r1|82 Url]sdgnrc ||:\g=,”0 N%
- Mano] Kumar Anand Crediors website, e, waw.ugrocapital.com or conact the undersigned at authorised.officer@ugrocapital.com 00029854 Of Kajaria Ceramics Limited (Name o
The Ligquidator In consultation with the bdarim Recolubion Profosgional Tor Mis. DD Industries Lid S0/~ Sabia Mali | | the company), Registered In The Name Of Yogesth
ey i B o 10 e e raed |15 ] |t
It I 1. ] . § » i " | [ == [A017-3 L 5 i . 9
corporate identity of LhE:E n%rpa.fat::: dabtor will ey Naw Ceky i R A E R ”M" L T-03-BeR For U GRO Cagpital Limited any claim in respect of the said shares certificate

should lodge such claim with the company at it

continue to exist. The following transaction will

= : registered Office Sf-11, Second Floor,,JMDO

take place tothe effect. i SISt dm a Indian Bank E.m“d:l' POSSESSION NOTICE Ré]gent Plaza, Mehrauli Gurgaon Road Haryan:
A a4, Acquisition of the business of the cormporate E;HEEH,EL" R, 11151,132,' Meerut University, Meerut (For Immovable Property) 122001 (Company address) , Within 15 Days Of The

debtor as going concern. I st ALLAHABAD Publication Of This Notice, After Which No Clain

. 'ﬁ'_‘;q“‘f't"]” of all immaovable /movable / Notice is hereby given under the Securitisation and Reconstruction of Financial Assets and Enforcement| Security) Interest Act, 2002 and in exercise of ¥V"|' Be EBterlt.a'”ed/:‘]”d The (.:]f.’mpa”y Wil Proceed

tangible/intangible assets of the corporate powears conferred under Section 13(2) and 13(12) read with Rules 8 & 9 of Security Interest (Enforcement) Rulas, 2002, the Authonsed Officer issued a olssue Duplicate Share Certificate(s)

debtor, : ) Demand Motice on the dates noted against each Account as mentioned hereinafter, calling upon them 1o repay the amount within 80 days from the date

€. Acquisition of all investments made by the of receipt of the said Notice. The borrowers having failed to repay the amount, notice is hereby given to the under noted barrowers and the public in i )

corporate debtor, general that the undersigned has laken possassion of the propertyfies described herein below In exercise of powers conferrad on himfher under Sac [

D ription of A ts: 13(4) of the said Act read with Rules 8 & 9 of the said Rules on the dates mentioned against each Account 656500, 715255 for 1000 shares bearing distinctive
escription o ssets: Tha barrowar in particular ard the public in genaral 1s hareby cauticnad not 1o daal with the propertylias and any dealing with the propedylias will ba No(s) 267929951-267930450, 537290 901
a. Factory Land and Building situated at Vill: subject to the charge of Indian Bank for the amounts and interests thereon mentioned against each account herein below: gﬁ\féﬁls‘lgﬁe:tai?]dwé g’;oﬂ‘if'w‘seg}uﬂ F(?‘“Kﬁéi

Khanchandpur, Tehsil: Akbarpur, District: Banpur C i

Dehat : g " " Borrower [ Guarantor Description of the Property E:;l-:a?-:d Outstanding ;L“QIIIEE ainé.hsae"rehff/eﬁav'gséﬁm'.Zﬂ'?ﬁﬂﬁdffﬁfﬁiﬁ‘
_ Mame & Address Motice Amount for issue of duplicate share certificate(s) in liel

suleliosd | Gatalo. |MesinTwdas 1. Smt. Annu Singh Wio Sh. Balbir Singh Rio 40712, Shastri | EWS house no. 40712, (area 2456 5q. meter) situated at Sector| 08.12.2022| Rs. 2.41.411.00 e L bt o Al
BOB4s 237,152, 157,/ 1491 MNagar, Meerul - 250004, 2, yojana no, OF, Shastri Magar Meerul & Boundries are as = in‘.:are:st and pany at its registered office 4th Floor, Bajaj Finsery
02.11.2012 |[158kha, 160, Z. 5h. Balveer Singh Sio Sh. Bhavar Singh Rio 407 Sector 2, | ynder: East' 5,55 meterhouse no 4082, West 555 BN t ; Corporate Office, Off Pune-Ahmednagar Road, Viman
161. 162 163 Shastri Nagar, Meerut-250004, meterhouse no 406/2, North: 4.425 meterproperty no 31002, REEEEEEA0 L BeEshs Nagar, Pune-411 014 within 15 days from the date o

: " 3. Smt Lata Sharma W/o Sh. Ashkeen Sharma Rlo H No. | o g doe e oo oo ' Notice + charges this notice failing which the company will proceed tc

& 164ka 160/4, Shastri Nagar, Sector 4, Meerut- 250004 Lk P z issue duplicate share certificate(s) in respect of the

028/ 25,00.2012 | 158emin, 156min, | 0 800272 ' : ' Owner/Title holder: Smt. Annu Wio Sh.Balvir Singh said shares. Name(s) of the Claimant(s)
155ga, 158, Date - 13.04.2023 Place - MEERUT Authorised Officer D e 203 e ooy o

B5/418, 18384,
13Echha

GE6Sy 06112002 153, 159min | 0.378

|

158, B5/418,
i i Asset Recovery Management Branch, 4th Floor, Rachna Building, 2 Rajendra Place, Delhi-110008

2.79122 Phone: 011-25758124 Email: iob1997@iob.in

b. Plant and Machinery of Textile Linit
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
[Under Proviso to Rule 8(6) of Security Interest (Enforcement) Rules]

The eligible participants/interested parties may express/submit their interest and

participate in e-auction process for sale of the assetsin the manner & subject to

terms & conditions detailed below: E-Auction Sale Notice for Sale of immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6)
3 Of Security Interest (Enforcement) Rules, 2002

Important Terms and Condition of the E-Auction: Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties mortgaged/ charged to Indian Overseas Bank,

the possession of which has been taken by the Authorised Officer of Indian Overseas Bank, will be sold on “As is where is”, “As is what is” and “Whatever there is” basis as per details

1. E-Auction will be conducted on “AS IS IT IS" “AS IS WHERE 15", “AS IS WHAT IS" mentioned hereunder:

Bank Name and Branch: Bank of India, Kanpur 5§51 Branch

Name of Account: AMITECH TEXTILES LIMITED IN LIQUIDATION [Under Proviso to Rule 8(6) of Security Interest (Enforcement) Rules]

E-Auction Sale Notice for Sale of immovable Asset sunder the Securitisation and Reconstruction of Financial Assetsand EnforcementofSecuritylnterestAct,2002 read with proviso to Rule 8(6) Of

B R N = b

"WHATEVER IS THERE IS" and "WITHOUT RECOURSE BASIS™ through approved | |ISIT NAMES OF BORROWERS | AMOUNT DUE DESCRIPTION OF THE IMMOVABLE PROPERTY TYPEOF | RESERVE PRICE | DATE OF AUCTION
service provider Linkstar Infosys Private Limited. NAMES OF GUARANTORS TO INDIAN POSSESSION | EARNEST MONEY  LAST DATE FOR
2. This Sale Notice shall be read in conjunction with the complete E-Auction Process OVERSEAS KNOWN ENCUMBRANCES IF ANY DEPOSIT SUBMISSION OF EMD.
Document containing details of the assets, online e-auction bid form, declaration BANK BID MULTIPLIER| CONTACT PERSO
n [+ . I 1.| M/s Shree Hari O Rs. Freehold Commercial property situated at Unit No. G-24, Ground floor, : Rs. 1,43,71,000/-
a_nd underiam_g forms, general_terlrr_'ls an[ﬂ qmndutuqns of the g auction Sar.e. vfh“:h s Shree Hari Overseas A 7s 53.50.490.60 | NDM-2 Bulding, Netaji Subhash Place, Plot No.D-1,2.3 Wazirpur Physical 20.04.2023
can be downloaded from www.eauctions.co.in or may be obtained by sending an e- 0 2 o ; - Rs. 14,37,100.00
1 Mrs. Pallavi G as on 30.09.2022 | District Centre, Pitampura, New Delhi-34
mail to liguidatoramitech@gmail.com kY h/[f.D:es;/L G‘t‘;‘; with further Owned by Mrs. Pallavi Gupta. Area: 560.44 Sq. Ft. Rs 50000/ 28.04.2023 till
3. The intending bidders, subject to Peint No.3 and 4 of important terms and 3.Mr. Alok Gupta interest & costs | (Property id- 05.00 P.M
conditions of this sale notice, should submit Eol documents to the office of the 4.Mrs. Sharda Gupta None
Liquidator on or before 29th April 2023 either electronically via e-mail at Dues Towards maintenance & electricity charges efc upto Dec 2022
liguidatoramitech@gmail.com or physically at the address given below: of Society Rs.25.00 Lakh /-(approx) wn:
2 -~ - Statutory /Other/Misc dues: Not Known to us. & i
Address for Eummumcgtmn. - Wherever applicable, the Reserve Price is inclusive of 1.00% Tax under Sec. 194(1) of IT Act y "ni
BCC Tower, 1008,10th Floor, Arjun GE]E'I], Mear Shaheed Path, - For detailed terms and conditions of the sale, please refer to the link provided on Indian Overseas Bank's website i.e. www.iob.in [https://www.iob.in/TenderDetails.aspx?Tendertype=E_Auction] { N
Lucknow, Uttar Pradesh ,226002 or https://ibapi.in : :
‘ ’ - This may also be treated as a Notice under rule-8(6) / Rule 9(1) of Security Interest (Enforcement) Rules,2002 to the borrower/s and guarantor/s of the said loan about holding of e-auction on 5
4, The Name of the Eligible Bidders will be identified by the Liquidator to participate in the above mentioned date n_ |
E-Auction on or before 1st May, 2023. The E-Auction Service Provider will provide - Submission of EMD starts from 14.04.2023 3
User |D and Password through E-mail to all the Eligible Bidders. HEs Place : New Delhl Authorised Officer
5. The eligible participants may inspect/visit the properties/assets, at their own &
expenses, from date 1st May, 2023 to 8th May, 2023, after taking a prior /\\ o) —l! : g
ndian Overseas Bank|] Ei|
6. The intending bidders are required to deposit Earnest Money Deposit (EMD) '—% ! E
ERIng 00 of bsiols 30w Muy, 20 siner by deposn o sholich tigugh Jangpura Branch,115 Masjid Road, Bhogal New Delhi-110014 O L
Cheque/or NEFT/ or RTGS, in the bank account as detailed hereunder; or through DD 9 ’ J N 9 g ) , z
drawn on any Scheduled Bank in the name of AMITECH TEXTILES TLIMITED- IN Phone: 24375115, Email: iob2792@iob.in <
HRIIDANON. SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES =z
LA
=

Account Number: 695920110000651 IFSC Code: BKIDOO06959 Security Interest (Enforcement) Rules, 2002
7. The intending bidders, prior to submitting their bid, shall make their independent Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties mortgaged/ charged to Indian Overseas Bank,
inquiries and satisfy themselves in every possible manner; and thereafter the the possession of which has been taken by the Authorised Officer of Indian Overseas Bank, will be sold on “As is where is”, “As is what is” and “Whatever there is” basis as per details
Liquidator cannot be held liable to bear/reimburse any expense, loss or damage | | _Mentioned hereunder:
incurred, if any, in any manner, to the intending/ prospective bidders in the process. st NAMES OF BORROWERS AMOUNT DUE DESCRIPTION OF THE IMMOVABLE PROPERTY TYPE OF | RESERVE PRICE | DATE OF AUCTION
8. The Liquidator has absolute right to accept or reject any or all bids or NAMES OF GUARANTORS TO INDIAN PossessioN EARNEST MONEY| LAST DATE FOR
adjourn/postpone/cancel the E-Auction or withdraw any property or portion thereof OVERSEAS BANK KNOWN ENCUMBRANCES IF ANY : Not Known DEPOSIT SUBMISSION OF EM
from the E-Auction at any stage without assigning any reason thereof. . BID MULTIPLIER | CONTACT PERSO
9. The Bidder/s hereby agrees, jointly and/or severally, to indemnify and save the | || 1| MrAashish (Borrower/ Rs. 21,86,339.28 (Rupees| Equitable Mortgage of property at Flat No TF-2 Third Floor Symbolic | Rs 21,47,000/- 19.05.2023
Liguidator, harmless from and against any claims, demands, actions, causes of Mortgagor) Twenty One Lacs Eighty| pjot No 898 Sector 1 Vasundhara Ghaziabad Uttar Pradesh in Possession|  Rs 2,14,700/-
action, damage, loss, deficiency, cost, liability and expense which may be made or Mr Pradeep Kumar ::;Tﬁi”rfa?\ﬂ;hr:f dH'lI{\r/]virnid the name of Mr Aashish bounded by o T 18.05.2023
brought against the Liquidator or which the Liquidator may suffer or incur as a result (guarantor) Eight P’;i sa only) a’s' North: 9 m wide Road South: Plot No 1/899 N N Maan
of, in respect of or arising out of any non perfurman;e c:-r_nc:n. fulfilment of any on 31.03.2023 East: 15m wide road West: Private Flat No TF-3 Ph : +91 706009963
S;:?E;E ;;rnal_il;?;nmi?;;?Jgi?a:ﬁ;j;JPEEEE?Q;;ELEPJ;:T?? n;fil?;%:iig?;ﬁ;rna E}; 5 | 1) Mrs Vineeta Tyagi Rs. 70,40,245.31 (Rupees| Equitable mortgage of Flat No 903 9™ Floor Tower No E1 Bharat | Symbolic | Rs 77,35,000/- 19.05.2023
. B L} - B /M rt . A . . . . .
warranty made by the Bidder/s. (Borrower/Mortgagor) Seventy Lacs Forty Th.ousand Clty,.\/.lllage Nistoli and Afjapuir, Pargana Loni, IndraF)rastha YOJa.na, Possession| Rs 7,73,500/- 18.05.2023
10. The Sale shall be subject to the provisions of the Insolvency and Bankruptcy 2) Mr Mukkesh Kumar Tyagi 1‘;‘1’_0 H“”Odred Forty F'Vel =l Elieiedelaz; Wikn Prectsn 201008 I tie neme einins e Rs 25000/ Mr. Nitin Maan
Code, 2016 and Regulations made thereunder, Borrower/Mortgagor) irty One paisa only)as| and Mukkesh Kumar Tyagi bounded by Ph : +91 706009963
SDy/- on 26.03.2023 North: Open South: Open
(CS Shravan Kumar Vishnoi) East: Open West: Corridor
Liguidator in the matter of Amitech Textiles Limited - Wherever applicable, the Reserve Price is inclusive of 1% Tax under Sec. 194(IA) of IT Act
Reg. No.: IRBI/IPA-DD2/IP-NOO0A0D,/ 2016-2017 /10079 - For detailed terms and conditions of the sale, please refer to the link https://ibapi.in
' AFA No: AA2/10079/02/221123 -"i’I::lE 367 - This may also be treated as a Notice under rule-8(6) / Rule 9(1) of Security Interest (Enforcement) Rules, 2002 to the borrower/s and guarantor/s of the said loan about holding of e-auction on
, z : : the above mentioned date
= R Lo, — Address: BCC Tower, 1008, 10thFloor, | | . supmission of EMD starts from 18.04.2023
: ;s Arjun Ganj, Near Shaheed Path, - Date of Inspection: 15.05.2023
Date: 14-04-2023 Lucknow, Uttar Pradesh, 226002
Date : 13.04.2023 Place : New Delhi Authorised Officer

Email 1D: shravan.vishnoi@yahoo.com, lquidatoramitech@gmail.com

financi“.ep‘.in o® ©

o9 © New Delhi ]




14 30, 2023| 1 1

damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newvwspapers
or Publications. VWe therefore
recommend that readers
make necessary inquiries
before sending any monies or

for issue of duplicate share certificate(s) in lieu
thereof. Any person(s) who has/have claim(s) on the
said shares should lodge such claim with the com-
pany at its registered office 4th Floor, Bajaj Finserv
Corporate Office, Off Pune-Ahmednagar Road, Viman
Nagar, Pune-411 014 within 15 days from the date of
this notice failing which the company will proceed to

[ 3 . EII Er —
656500, 715255 for 1000 shares bearing distinctive acceptance of advertising ‘jf‘_’}iﬁi ddas Indian Bank :
g§§52)9124%29 2?93?-'2679tﬁ04501 ?:)'372?%32;/\)2 copy, it is not possible to verify ?‘Eﬂm‘ ﬂiﬂ
standing In the name(s) o its contents. The Indian ] :
SINGH SEHGAL in the book of M/s BAJAJ FINANCE| || Express (P) Lirnited cannot be & wenETE= ALLAHABAD RAATEITT Bl SN fean irerT & fo
LIMITED, has/have been lost/misplaced/destroyed held responsible for such 0 | T I 0 [Tl FIh Fr & i (T SR i 27f = ufaias 2 g uf; a9 T T3H= afird M2 (2 F A B A Pl -
and the adver/tiser has/have a{)p"eg ~ thé comp’;ny coantente, mor for any lose or Aty sdiETer, Mt s, S 95 (g somms dF) R afiod & e o gaied ow v BT 9 seds sl oz o0z #64 F aRiE A Ueh 350 &idd s A W

ETT 131z} T Tt vty f ) Frem 2002 @ Fraw 3 # ol o oSt @ wm A Semee 2wt @ e At i o s # e d st e e
Aty e o iy o a0 fAST @ i e o o fg-mﬁ BY T Hi g0 A e i o e fen
FETA /SR G i o g wee # e Tee ae. Afieg fn (wed) P, o0z @ are e @ s oo st o e 1o o g ) & sired we
sl 67 W A g UEEET el afte i S o e e [ an ven 8 R smiesend A e awde o of weaf gv e @ At s ey i
rof] of) e wy AR EE B wEer wn v g HaEmee e & e g e o @ el wsaf e v deragn afewm e @ owe 9 sl g
RG] ¢ WHETRG & (T WA A & H=E & 60 Tusl TH0 & 2§ A @& aw 13 57 T (8) & T0E S 9 e R |

| @l @ 35 WIE, @ 547, 1

HigA], A8 0 avEEn, I

entering into any agreements

issue duplicate share certificate(s) in respect of the ! S i
with advertisers or otherwise

et | R A T e Tu weaf @

W,M:I#Waﬁﬁﬁ

said shares. Name(s) of the Claimant(s) : . . :
Date:14.04.2023  Satish ChanderSehgal| || 200 12 O 27 Sclverdsementin
Place : Delhi Suresh Chander Sehgal
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[@RRre 1V) a4 8(1)]

Safe, v, fad dukml & ufengfaesor ok gaffafor qem ufosfa e sfdrf=m, 2002 (2002
BT 54) (3AD 918 "TRGAT AR, 2002" & wU H FeHia) & ded Hax A SR Be-v fafics,
I AN I IR & d8d S TR Bige 9@ wuHl, aaad § I8 gEN |ite, 13 /29,
SAlh—3, BY Wad, A Fbdl, PAlc ¥, T3 fqeell —110001 ¥ USiipd &, (9P a6 "TATAUHYA" &
wU H HeA)D AfHd AHER B & A SR ufonifa fad (FacdH) | 2002 @ oW 3 @ A
ufdd aRT 13(12) & Ted U&d UARh & YAN &xd U Alcd H SfealRad IR @1 goq & forg
frferRad (SUREATT ) iR (8 SURGARIT ) BT SH Alfed BT WIftd &I IRRg F 60 foai & HaR
B & forg w1 T 8 | Feofle TRt A1 IR g # fawa 8 € Furadl iR 31 SEaT ®I YdgarT
Arfed faar Simar © & seieweny 9 ufyfa f2d gads @ 2002 & o 8 & Ay ufeq siffm
P GRT 13 B IT-URT (4) & T&d S Y& Pl T3 ARKAT BT AN PR gU -9 diofd FuRl o
ffaRad aRE! & SR deom o form 2|

B SR WURT & Wi fBA f AR B - "THUEUhUS” Bl IR [ SH W A A A D
PR & A BT | IR FuRl @ YA & oy Sudier wHg & Hag H S @ ORT 13 &
SU—YRT (8) & WAL & T8 ZRUIhdl & &9 BT fhar Srar 2|

SALE NOTICE
(For Sale of Assets through e-auction mode in accordance
with the provision of the Insolvency and Bankruptcy Code,
2016 and rules & regulations made thereunder)

In the matter of:
AMITECH TEXTILES LIMITED = IN LIQUIDATION
[THE CORPORATE DEETOR HAVING ITS REGISTERED OFFICE AT ARAZI NO. 153,
AMITECH INDUSTRIES COMPLEX, VILLAGE KHANCHANDRAPUR, TEHSIL AKBARPUR,
POST RANIA, KANPUR DEHAT, UTTAR PRADESH-209304UNDER GOING LIQUIDATION
PROCESS VIDE ORDER DATED 16-03-2022 PASSED BY THE HON'BLE NATIONAL
COMPANY LAW TRIBUNAL, ALLAHABAD BENCHAT ALLAHABAD IN ACCORDAMNCE
WITH THE PROVISIONS OF THE INSOLVENCY AND BANKRUPCTY CODE, 2016]

NAME OF LIGUIDATOR: CS SHRAVAN KUMAR VISHNOI

FHiE- 268/ @A §-dvafin/2023/24

1l FrifRTRE T R ey a8 g e
2fT-eqs -

T Heww UTd, [Sefl
I ufredy foan, faeeh
DP/3972/NWI2023 G0HTH ¥. 011-27632501, 7428139095

BT oPTe Ulfcid fo?Te, equsar (41.4.) 450001

( =aoEan vd 3l 3ufRie wete faemr )

wusar, faai®-13/04/2023
-+ fafaer famfm --
freafefan o &q fAfae s wmifha & st 8, IomRaa ard & e & g daande

Date of e-auction: 12" May, 2023
Timing: 12:00 PM to 03:00 PM (with unlimited extension of 5 minutes each)

Contact Person : Mr. Shravan Kumar Vishnoi @ +91-9839443555

Motice is hereby given to the public in general that the subject matter detailed as
below, forming part of the Liquidation Estate in the matter of M/s Amitech Textiles
Limited - In Liguidation, which is prepared by the Liquidator, appointed vide order
dated 16-03-2022, passed by the Hon'ble NCLT, Allahabad Bench at Allahabad and
will be sold on "AS 1S IT 15" “AS IS WHERE IS™ “AS IS WHAT 15" and *WITHOUT
RECOURSE BASIS" through e-auction in accordance with the provisions of the
Insolvency and Bankruptcy Code, 2016 and related rules & regulations made
thereunder.

http://www.mptenders.gov.in T% 54T T #haT £ ]
. | HiA A &I & AT sEAA 52‘1131 fafaer |&rd g
LICE | T, ar W9A_ |
(mE ) & Tf20 | syaf
1 2 3 4 5 b 7
1 |2023_ UAD_ | Selection of Contractor for The Work of 698.49 |3,49,247/-| 20,000/-|240 fa
267456_1 | "Legacy Waste Dumpsite Remediation Lacs
through Bioremediation, Biomining and
disposal of Residual waste" in Magar Nigam
Khandwa.
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HTYth
TR Gifedeh {779, WUE4T

For the Indian Intelligent,

SURGAT / HE—SURGAT I AF SR TAL 1. HeXM ok Y3 &l Y ToR, AR, e, 3R,
[UTIE, ST — 305814, HIF . 9521274345, 8T : — UM 4=, UK, UaRId, AT, SOTe—
305814, 2. WA U #evM I[oR, Y], AR, S, 3IOFR, IR 305814, HIF . 7568347153,
3IMGRM YF TaPHROT, ABM A 411, A g1, SRS, I SRS, T8.— WUTe, el — OrR,
RIS — 305814, HIF . 8769287957

ART AfeH: 24— 1—23

AT AfeE TR 5.7,06,976 /— (FT AT ARG BE FOIR A6 Al fEAR A1)

HURT &1 fAaRo: U9 MR, M AR OR, el ooR, IoReIE | Rerd ey i &1 a8 ai
THST 3R 3P| gd BT IR I 31 Wie, uf¥em &) MR T 31 BT, 86 BIc SR BT IR I 3R IfRyor
Pl AR I 86 WIC IMI ol 29622 I TSl H, dleel 39 YBR : Yo Al B2 g3 TIRM [OR B
HepTH, UfRed: 3 IR, SR A1 (9] GF ERTAT SC BT FbA |, SEOL I¥ed G BT DI HbI,
Feol P AR 12 I, 2023

Reserve Eh?gr",ft
Block Subject Matter of Sale Price Dep{:s:;rt
In Rs.
(INRS) | (InRs)
The Liquidator in consultation with the
stakeholders has decided for sale of the
corporate debtor as going concerm e, the
corporate identity of the corporate debior will
continue to exist. The following transaction will
take placetothe effact. :
A a. Acquisition of the business of the comporate | Rs. 112511317/ | Rs, 11251,132

debtor as going concern.

k. Acquisition of all Immovable Smovable [/
tangible/intangible assets of the corporate
debtor.

C. Acquisition of all investrments made by the
corporate debtor,

Description of Assets:

g, Factory Land and Building situated at Vill:
Khanchandpur, Tehsil; Akbarpur, District; Banpur

Cehat;
Sale Deed Gata Mo, Area (in Hectare)
BOEA/ 237, 152 1657|1491
02112012 |159kha, 180,
161, 1682 163
& 164dka
SO 26,00.2002 | 155min, 156min, | 0. 604822
155ga, 158,
857418, 1838a,
138chha
BEGSS 06113042 153, 159min [ 0.378
T187) 26.11.2012 | 183ga, 155ga, |0.313
158, BE/A18,
164¢ga
2.79122

by, Plant and Machinery of Taxtile LUnit

TOSHA INTERNATIONAL LIMITED

CIN:L32101DL1988PLC119284;
Regd. Office : E-34 Second Floor, Connaught Circus, New Delhi 110001;
Tel No. : +91 9266673204/05/06, +91-11-42670495; Email : toshainternational@yahoo.com;
Website : www.toshainternational.com;
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The eligible participants/interested parties may express/submit their interest and
participate in e-auction process for sale of the assetsin the manner & subject to
terms & conditions detailed below:

Important Terms and Condition of the E-Auction:

1. E-Auction will be conducted on "AS IS IT IS "AS |5 WHERE 15", "AS 1S WHAT IS
“WHATEVER 1S THERE IS" and "WITHOUT RECOURSE BASIS™ through approved
service provider Linkstar Infosys Private Limited.

2. This Sale Notice shall be read in conjunction with the complete E-Auction Process
Document containing details of the assets, online e-auction bid form, declaration
and undertaking forms, general terms and conditions of the e-auction Sale, which
can be downloaded from www.eauctions.co.in or may be obtained by sending an e-
3. The intending bidders, subject to Point No.3 and 4 of important terms and
conditions of this sale notice, should submit Eol documents to the office of the
Liguidator on or before 29th April 2023 either electronically via e-mail at
liquidatoramitech@gmail.com or physically at the address given below:

Address for Communication:
BCC Tower, 1008,10th Floor, Arjun Ganj, Near Shaheed Path,
Lucknow, Uttar Pradesh ,226002

4, The Name of the Eligible Bidders will be identified by the Liquidator to participate in
E-Auction on or before 1st May, 2023. The E-Auction Service Provider will provide
User |D and Password through E-mailto all the Eligible Bidders.
5. The eligible participants may inspect/visit the properties/assets, at their own
expenses, from date 1st May, 2023 to 8th May, 2023, after taking a prior
approval/appointment from the office of the Liquidator.
6. The intending bidders are required to deposit Earnest Money Deposit (EMD)
amount, on or before 10th May, 2023, either by deposit of amount through
Cheque/or NEFT/ or RTGS, in the bank account as detailed hereunder; or through DD
drawn on any Scheduled Bank in the name of AMITECH TEXTILES TLIMITED- IN
LIQUIDATICHN,
Bank Name and Branch: Bank of India, Kanpur 55! Branch
Name of Account; AMITECH TEXTILES LIMITED IN LIQUIDATION.
Account Number: 695920110000651 IFSC Code: BKIDO0DGISS

7. The intending bidders, prior to submitting their bid, shall make their independeant
inquiries and satisfy themselves in every possible manner; and thereafter the
Liquidator cannot be held liable to bear/reimburse any expense, loss or damage
incurred, if any, in any manner, to the intending/ prospective bidders in the process,
8. The Liguidator has absolute right to accept or reject any or all bids or
adjourn/postpone/cancel the E-Auction or withdraw any property or portion thereof
from the E-Auction at any stage without assigning any reason thereof.

9. The Bidder/s hereby agrees, jointly and/or severally, to indemnify and save the
Liquidator, harmless from and against any claims, demands, actions, causes of
action, damage, loss, deficiency, cost, liability and expense which may be made or
brought against the Liquidator or which the Liquidator may suffer or incur as a result
of, in respect of or arising out of any non-performance or non - fulfilment of any
covenant or agreement on the part of the Vendors contained in this Agreement or any
misrepresentation, inaccuracy, incorrectness or breach of any representation or
warranty made by the Bidder/s.

10. The Sale shall be subject to the provisions of the Insolvency and Bankruptcy
Code, 2016 and Regulations made thereunder.

SDy/-
(CS Shravan Kumar Vishnoi)

Liquidator in the matter of Amitech Textiles Limited
Reg. Mo.: IBBI/IPA-002 1P-NO00E0,/ 2016-2017 /10079
AFA Mo: ARZ/10079/02/221123/7 202367

Address: BCC Tower, 1008, 10thFloar,

Arjun Ganj, Mear Shahead Path,

Lucknow, Uttar Pradesh, 226002

Place; Lucknow
Date: 14-04-2023
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Notice is hereby given to all the public shareholders of Tosha International Limited (“Company”) that the Company
the only Stock Exchange where the equity shares of the Company are listed. The delisting proposal has been

15.07.2022. The Promoter Acquirer has given a Delisting Offer at the Floor Price of Rs. 3/- (Rupees Three Only)
for each fully paid-up equity share and Rs. 1.50 (Rupee One and Fifty Paise Only) for each partly paid-up equity|
share for providing an exit opportunity to all the public shareholders. Thus, the public shareholders of the
Company are hereby requested to kindly update their address, contact details and email IDs with the Company.
Skyline Financial Services Private Limited (“Registrar” of the Company) within thirty days from the date of thig

in the Delisting Offer.

We would also like to bring to the notice of the public shareholders that the Securities and Exchange Board of
India vide its circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020 has clarified that shareholders

Otherwise, public shareholders holding their shares in physical mode will not be able to transfer them unless
they get their shares dematerialized.

Shareholders are also requested to kindly refer to SEBI Circular SEBI/HO/MIRSD/MIRSD-PoD-1/P/CIR/2023

by RTAs and norms for furnishing PAN, KYC details and Nomination.

NOTICE

as initiated the process of voluntary delisting of its equity shares from the Calcutta Stock Exchange Limited i.e.,

pproved by the shareholders through postal ballot and remote e-voting results of which were declared on

otice, i.e., latest by 13.05.2023 to facilitate them to take steps for effective participation of public shareholders

olding equity shares in physical form are now also allowed to tender their equity shares in the Delisting Offer.

7 dated March 16, 2023 towards the common and simplified norms for processing investor’s service request

he shareholders can contact the below mentioned personnel for their queries:

Skyline Financial Services Private Limited
(Mr. Anuj Kumar)

Tel No.: 011-26812682-83, 40450193 to 97
Email id : ipo@skylinert.com;

Tosha International Limited

Akshat (Company Secretary & Compliance Officer)
Tel No.: +91 9266673204/05/06, +91-11-42670495
Email Id: toshainternational@yahoo.com;

P

Date: 13.04.2023

For Tosha International Limited
Sd/-

Akshat

Company Secretary

Mem No.: A45376

lace: New Delhi

SUZLON

FOWERIMNG A GREEMER TOMORROW

Suzlon Energy Limited

Registered Office: “Suzlon” 5, Shrmali Society, Near Shri Krishaa Complex, Navrangpura, Ahmadabad - 380 008,
Gujarat, India; Tel: +81 79 6604 5000; Corporate Office: One Earth, Hadapsar, Pune - 411 028, Maharashtra, India
Tel: 81 20 6702 2000, Contact Person: Gestanjali 5. Vaidya, Company Secretary and Compliance Officar
E-mail: investorsiisuzlon. com; Website: www.suzlon.com; Corporate ldentity Number: LAD00GI1995PLCI25447

This is only an Advertisement for the information purpose and not for publication, distribution, or
release, directly or indirectly, in the United States of America or otherwise outside India. This is not
an offer document. All capitalised terms used and not defined herein shall have the meaning
assigned to them in the Letter of Offer dated 28" September 2022 read with addendum dated
10" October 2022 filed with BSE Limited ('BSE') and the National Stock Exchange of India Limited
('NSE’), the stock exchanges where the Equity Shares of the Company are presently listed (BSE
and NSE hereinafter together referred 1o as the "Stock Exchanges”) and Securities and Exchange
Board of India ('SEBI').

FIRST REMINDER-CUM-FORFEITURE NOTICE TO THE HOLDERS
OF PARTLY PAID-UP EQUITY SHARES ON WHICH CALL MONEY
I= TO BE PAID (ISIN :IN9040HO01011)

In terms of provisions of the Companies Act, 2013 (‘Act’), read with the relevant rules made
thereunder, the First and Final Call Motice has been issued to such persons who were members of
the Company on 2™ March 2023, being the Record Date. The call payment period has since
expired on 23" March 2023,

In this connection, the Securities Issue Committee of the Board of Directors of the Company
(the "Committee"), duly authorised by the Board of Directors of the Company, at its meeting held
on 29" March 2023, approved sending Reminder-cum-Forfeiture Notice from time to time for
payment of the First and Final Call amount of 22.50 per partly-up equity share (comprising ¥1.00
towards face value and T1.50 towards securities premium) ("Reminder-cum-Forfeiture Notice"),
to the holders of such partly paid-up equity shares on which the First and Final Call Monay remains
unpaid for payment of such unpaid First and Final Call along with interest @ 8% p.a., from
24" March 2023 till date of actual payment of the First and Final Call.

Accordingly, sending of First Reminder-cum-Forfeiture Notice to all the members who have not
paid the call money has been initiated on 13" April 2023.

The payment period is from Saturday, 15" April 2023 to Saturday, 29" April 2023 (both days
inclusive). Payment is to be made as under;

a) By net-banking / UPI| through the R-WAP portal: hitps://nghts. kfintech.com/callmoney. Kindly

note that the interest amount is pre-computed when you make payment through the R-WAP
portal.

b) By demand draft made payable to "Suzlon Energy Limited — Right Allotment Account”

Please note that, failure to pay the First and Final Call Money, as aforesaid, shall render the partly
paid-up equity shares of the Company, including the amount already paid thereon, liable to be
forfeited in accordance with the provisions of the Act, the Aricles of Association of the Company
and the Lefter of Offer. Further, interest @8.00% (Eight percent only) p.a. will continue to be
charged for delay in payment of the First and Final Call from 24" March 2023 till date of actual
payment of the First and Final Call. The Company shall be entitled to deduct from any dividend
payable to such members, if any, all sums of money outstanding on account of calls and interest
due thereon in relation to the partly paid-up equity shares of the Company.
All correspondence in this regard may be addressed to: KFin Technologies Limited, Unit: Suzlon
Energy Limited, Selenium Tower B, Plot No. 31 and 32, Financial District, Nanakramguda,
Rangareddi - 500032, Telangana, India; Contact person: Mr. M. Murali Krishna Tel: +91 40 6716
2222; Toll Free No. 1800 309 4001 (operational from Monday to Saturday between 9 a.m. and
o p.m. ) E-mail id: einward.risi@kfintech.com.

For Suzlon Energy Limited

Sd/-
Geetanjali 5. Vaidya
Company Secretary

Date: 13" April 2023
Place: Pune

www . readwhere. com




